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B urm a  E lec tr ic ity  S u ppl y  B oard 
D eleg a tio n

*607. Shri Muniswamy: Will the
Minister of Irrififation and Power be
pleased to state;

(a) whether it is a fact that a Burma 
Electricity Supply Board delegation 
met him durinfi December, 1953;

(b) if so, what were the important 
subjects discussed with the delega
tion; and

(c) whether it is a fact that the 
Government of India was asKed to 
render technical aid to Burma?

The Deputy Minister of Irriffation 
and Power (Shri HatCii): (a) Yes,
Sir.

(b) Power development schemes in 
Burma in general.

(c) Yes, Sir.

Shri Muniswamy: May I know
under what terms and conditions we 
are giving such aid?

Shri Hathi: The terms and condi
tions are still under examination.

Shri Muniswamy: Are we sending 
any technical experts from our 

country?

Shri Hathi: We are not sending
technical experts but we shall be 
doing their work here—designs and 
other things.

U n em pl o y m en t

♦608. Shri S. N. I>as; Will the Minis
ter of Planning be pleased to state:

(a) whether the schemes submitted 
by the various State Governments for 
solving rural and urban unemployment 
have been considered and finalised; 
and

(b) if so. whether a statement of
these schemes will be placed on the 
Table of the House, giving the total 
expenditure involved in each case, and 
the share of the Central and State Gov
ernments therein? .

The Minister of PianniQff ai|d Inri- 
gution and Power (Shri Nanda): (a)
Ves. In all cases in. which definite

schemes have been received from 
S*tafte Governments decisions have 
been taken and communicated,

(b) A statement is laid on the Table 
of the House. [Placed in the Library.^ 
See Library Index No. S-60/54.]

Shri S. N. Das: May I know whe
ther the results achieved from th e  
sampiie survey that was undertaken, 
recentay reganding} unemployment 
have been scrutinised .before giving; 
approval to these schemes? ,

Shri Nanda: The results of these 
surveys except for Delhi have yet to 
come. These results have not been 
finalised. ' '

S&ri S. N. Das: May I know whe
ther the extent of unemployment that 
will be removed by giving effect ta  
these schemes has been calculated?

Shri Nanda: Very rough estimates 
were made by some of thg States 
when they asked for the sanction of 
these schemes but later on. recently^ 
W e have addressed a communication 
to the States to give us details on the 
•basis of which we can make an estimate 
of the employment potential with re
gard to the skilled, semi-skilled and 
unskilled labour. •

Shri S. N. Das: May I know whe
ther there is any machinery in the 
Centre which would see whether 
these schemes are given effect to by 
th e  various State Governments and 
whether they have the capacity to do 
so?

Shri Nanda: While sanctioning
these schemes usually these things . 
are considered in the Centre. So fa r 
as financial help is concerned, ar
rangements have been made to see 
th a t this is provided expeditiously; > 
we have atso other machinery to  
watch the implementation of these 
schemes.

Shri Sadhan Gupta: May I know 
whether, the West Bengal Govern
ment have submitted a scheme for 
the appointment of teachers so as to  
relieve the unemployment there and 
if so. what, haa happened tQ> t ^ t  
scheme? ^
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Shri Nanda; Tfiere are about thirty 
sheets here which contain schemes 
Irom  different States and it the hon. 
Member will refer to the papers he 
Avill find that the West Bengal 
scheme Is also included there.

Shri Sadhan Gupta; 1 wanted to 
know what has happened to that
scheme.

Dr. Ram Subhag Singh: May I
know whether Government or, for the 
m atter of that, the Planning Com
mission has made any effort to find 
out the root cause of the unemploy
ment; and if so, what efforts are Grov- 
«m m ent trying to take to eradicate 
the same?

Shri Nanda: For several months all 
of us, including Parliament, have been 
engaged in considering this problem.

G rant  to  A nd h ra  State fro m  H a n u lo o m
F u n d

«609. Shfi Nanadas: Will the Min
ister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the
Andhra State has been granted a sum 
of Rs. 19‘5 lakhs out of the Handloom 
Cess Fund; and '

(b) if so, for what specific purposes 
the amount is to be spent?

The Minister of Commerce and In- 
'dustry (Shri T. T. Krlshnamscharti,:
<a) The total amount sanctioned so 
tar  for Andhra is Rs. 38,95,293/-.

(b) A statement is laid on the 
Table of the House. [See Appendix 
III, annexure No. 20.]

Shri Nanadas: Item 2 in the slate- 
m ent refers tio “providing! working 
capital for the co-operative societies 
in respect of the new weavers join
ing them”. May I know whether 

there is any limit beyond which this 
amount cannot be granted to any in
dividual society?

Shri T. T. Krishnamachari: I am
-afraid I would not be able to answer 
the question. If the hon. Member 
would give notice I would try  to find 

♦out firom the Andhra Government.

Shri Nanadas: May I know whether 
any periodical report is called for 
from the State Governments regard
ing the utilisation of this Cess B\ind 

and, if so, whether any report has 
.been submitted by the Andhra Gov
ernment, land itsp pui^ort? ^

Shri T. T. Ktishnamacharl: The
schemes are in the course of being 
implemented, and it is premature to  
call for any reports. But I might menr 
tion that we have art officer of the  
CjentraH Marketing organisation who 
is keeping in touch with what is 
happening in the various States.

Beedi M a n u fa c tu r in g  M a c h in bs

Shri Keshavaiengar: Will the 
Minister of Commerce and Indostrj be
pleased to state:

(a) how many permits have been 
granted for importing Beedi Manufac
turing machines; and

(b) to whom these permits hkve 
been granted; and

(c) in which State these machines 
will be installed?

The Mtnister of Commerce (81ni 
Karm arkar): (a) to (c). The infor
mation asked for is not available as 
Beedi manufacturing machines are 
not classified as a distinct item for 
purposes of import licensing.

iTk ?«TTTf

*rriTiftiT % 7r<r iTRT %

^  iT'rrf arrt iiVk si ^  #  ^
5TT# ?

Shri Karmarkar: We were aware 
some time back—that was last year— 
thefie were such machines contemp
lated in U. P. and in Bombay; and 
recently also we received a complaint 
from Madhya Pradesh. In principle, 
as I had occasion to mention at the 
time when there wag a discussion in 
the House, we are for discouraging 
these machines which might result ia




